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STATEMENT OF OBJECTS AND REASONS

The Constitution (Fifty-ninth Amendment) Act, 1988 was passed in
March, 1988, making certain changes in regard to making a Proclamation
of Emergency ia Punjab and to the duration of president's rule in that
State.

2. On reconsideration, the Government is of th e view that there/is
no need ioi the special powers in regard to the Proclamation of'TiJnei1-
gency in Punjab as envisaged in the amendment. It is alsp considered
that the amendment to article 356 made by the said ACT is no longer
needed. It is, therefore, considered that the amendments made by the
aforesaid Act should be repealed.

3. As regards President's Proclamation issued on 11-5-1987 under
clause (1) of article 356 of the Constitution, this has been approved by;
both the Houses of Parliament in Ociflber, 1989.

4. The Bill seeks to achieve the aUove objects.

NiAV DELHI; MUFTI MOHAMMED SAYEED.
The 28th December, 1989.

SUBHASH C. KASHYAP,
Secretary-General.
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